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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 972/2019

Bhanwar Lal Bhargava
Applicant

Versus
State of Rajasthan
Respondent

ACTION TAKEN REPORT IN COMPLIANCE OF THE
HON’BLE TRIBUNAL ORDER DATED 21.09.2021, ON
BEHALF OF RAJASTHAN STATE POLLUTION CONTROL
BOARD.

I, Pradeep Asnani S/o Shri Jai Kishan Asnani, aged 38 years, at
present working as Regional Officer, Rajasthan State Pollution Control
Board, Bikaner (Raj.) do, hereby submits the action taken report as

follows:-

1) That for making discharge of untreated sewage and failure to
provide interim treatment arrangement, in compliance of the
directions passed by the Hon’ble Tribunal 21.09.2021 the State
Board vide office order dated 12.10.2021 has imposed an
environment compensation of Rs. 2.25 Crores on Municipal Board,
Nokha. This Environmental Compensation (EC) pertains to the
period of violation from 01/07/2020 to 30/09/2021. The photo
copy of the office order dated 12.10.2021 is annexed herewith and
marked as Annexure-1. The Municipal Board Nokha has failed to
provide any interim treatment arrangement and continues to make
discharge of untreated sewage therefore the State Board vide office
order dated 03.01.2022 has imposed an environment compensation
of Rs 45 Lakhs for the period of violation from 21‘@_10/2021 to
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It is submitted that the State Board vide letter dated 03.01.2022 has
requested the Principal Secretary, Department of Environment,
Government of Rajasthan to recover the environment compensation
from the Municipal Board, Nokha. The photo copy of the office order
dated 03.01.2022 and RSPCB letter dated 03.01.2022 are annexed

herewith and marked as Annexure-2 (Collectively).

The Hon’ble NGT has directed in its order dated
21/09/2021 that Chief Secretary and Secretary LSG to appear
personally on next date of hearing so the Chairperson RPCB vide
D.O. letter dated 29.09.2021 referred the matter to the State
Government. Further, the State Board vide letter dated 12.10.2021
has requested the Principal Secretary, Department of Environment
to recover/ collect environment compensation from Municipal
Board, Nokha and deposit the same to CPCB in compliance of
directions passed by the Hon’ble Supreme Court and by this Hon’ble
Tribunal. The photo copy of the letter to Principal Secretary,
Department of Environment, Government of Rajasthan dated

12.10.2021 is annexed herewith and marked as Annexure-3.

2) That the State Board has filed a criminal prosecution against the
Municipal Board, Nokha and its Executive Officer under section 43
and 44 of the Water Act, 1974 for violation of section 24, 25 and 26
vide case no. 25/21 in the court of ACJM, Nokha. The photo copy of
the criminal prosecution filed by the State Board is annexed

herewith and marked as Annexure-4.

3) That the State Board vide letter dated 12.10.2021 issued show

Q, cause notice to Secretary, Local Self Government and Executive
o-,‘_,..--‘

MﬂSﬁE@‘ﬁOfﬁcer, Municipal Board, Nokha to immediately start bio-
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S)

under intimation to the Board by 15.11.2021 and continue till STP
of adequate capacity is commissioned. The Photo copy of the show
cause notice dated 12.10.2021 is annexed herewith and marked as
Annexure-5. Municipal Board, Nokha has informed that it has

placed work order for interim treatment of sewage.

That the Municipal Board, Nokha has issued office order dated
23.11.2021 for ‘supply, installation and commissioning of floating
surface aerator at ponding near 1 MLD STP at Nokha’. Further,
Municipal Board, Nokha has also issued office order dated
23.11.2021 for ‘work of special reapir to all water fretaining
structures, replacement of E & M items and commissioning of one
MLD STP at Nokha to achieve effluent parameters stipulated for
existing MBBR STP.” The photo copy of the Municipal Board, Nokha
office orders dated 23.11.2021 are annexed herewith and marked as

Annexure-6 (Collectively).

That in the light of submissions made herein above, it is requested

that the action taken report may kindly be taken on record.

)

. .

(Pradeep Asnani)
Regional Officer, RSPCB,
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-2711263,2716802 e-mail : member-secretary@rpcb.nic.in

RSPCB HelpLine No. : 0141-2716877

No.F14/Tech-Bikaner(139-STP)RPCB/ Pig 1259-Rq v Date: l?\\g\{&{\

Office order

Sub: Imposition of Environmental Compensation in compliance of orders of
the Hon'ble National Green Tribunal in Original Application No
593/2017 Paryavaran Suraksha Samiti & Anr.V/s Union of India & Ors
and O.A no. 972/2019 in the matter of Bhanwar Lal Bhargva V/s State
of Rajasthan.

. Whereas section 24 of the Water (Prevention and Control of Pollution) Act, 1974
(hereinafter called as the Water Act) provides that no person can cause or permit
any poisonous, noxious or polluting matter, determined in accordance with such
standards as may be laid down by the State Board, to enter into any stream or
well or sewer or on land.

. And whereas section 25/26 of the Water Act provides that no person shall without
the previous consent of the State Board establish or take any steps to establish,
any industry, operation or process or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent
into a stream or well or sewer or on land or bring into use any new or altered
outlet for the discharge or sewage or trade effluent or begin to make any new
discharge of sewage or trade effluent.

. And whereas Municipal Board Nokha is responsible for setting up STP for
treatment of sewage generated in Nokha.

. And whereas Municipal Board, Nokha has failed to set up STP inspite of repeated
directions of the State Board and untreated sewage is being discharge in to open
land/ agriculture land.

. And whereas the Municipal Board has failed to start bioremediation as interim
measure for treatment of sewage.

. The Hon'ble NGT in its order dated 28.08.2019 in the matter of O.A. no.
593/2017 — Paryavaran Suraksha Samiti & Anr. V/s Union of India & Ors., had
directed as under :-

“All the Local Bodies and or the concerned departments of the State Government
have to ensure 100% treatment of the generated sewage and in default to pay
Compensation which is to be recovered by the States/UTs, with effect from
01.04.2020. In default of such collection, the States/UTs are liable to pay such
Compensation. The CPCB is to collect the same and utilize for restoration of the
Environment.”

. Subsequently, in order dated 20.05.2020 the Hon'ble NGT, in the matter of O.A.
no. 593/2017 - Paryavaran Suraksha Samiti & Anr.V/s Union of India & Ors..
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-2711263,2716802 e-mail : member-secretary(@rpeb.nic.in
RSPCB HelpLine No. : 0141-2718877

directed that- "PCBs/PCCs are free to realise compensation for violations but

from 1.7.2020, such compensation must be realised as per direction of this
Tribunal failing which the erring State PCBs/ PCCs will be accountable.”

8. And whereas Hon'ble NGT in its order dated 21.09.2021 has made following
observations -
" ____We note that the Chief Secretary of Rajasthan appeared in person twice
before this Tribunal in O.A No 606/2018 dealing with the issue of Solid Waste
Management and other environmental issues. On directions of the Hon'ble
Supreme Court in Paryavaran Suraksha case, supra, the Tribunal has been
monitoring the directions to ensure that all pollution control devices to prevent
water pollution are in place within the outer limit of 31.03.2018 and for failure to
do so, accountability under the Civil and Criminal Law is fixed. The Tribunal has
also laid down the scale of compensation @ Rs. 10 lakhs per month for delay in
setting of STP and Rs. 5 lakhs per month for delay in providing interim
remediation measures in the manner mentioned in the orders quoted above,
without prejudice to the statutory liability....."

9. And whereas Hon'ble NGT, in its order dated 21.09.2020 in O.A. no. 593/2017 -
Paryavaran Suraksha Samiti & Anr.V/s Union of India & Ors passed following

directions:-

“The timeline for commissioning of all STPs fixed by the Hon'ble Supreme Court,
i.e, 31.03.2018, has long passed. The Hon'ble Supreme Court directed that the
State PCB must initiate prosecution of erring Secretaries to the Governments,
which has also not happened. This Tribunal was directed to monitor compliance
and in the course thereof, we direct that compensation may be recovered in the
manner already directed in earlier orders, which may be deposited with the CPCB
for restoration of the environment.”

10. And whereas the Board has accordingly assessed the amount of environmental
compensation to be levied on the Municipal Board, Nokha on the basis of

Polluter Pays Principle.

11. And the amount of Environm
30.09.2021 works out to be Rs. 2.25 crores on
aforesaid orders.

12. And whereas the State Board in performa
competent to issue any directions under s
to any person, officer or authority and such
bound to comply with such directions.

ental Compensation for period from 01.07.2020 to
the scale set by Hon’ble NGT in

nce of its duties under the Water Act, is
ection 33 A of the Water Act in writing
person, officer or authority shall be

In view of above, the State Board in exercise of powers conferred upon it
under section 33 A of the Water Act and for performance of functions under the Act,
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-2711263,2716802 e-mail - member-secretary@rpcb.nic.in

RSPCB HelpLine No. : 0141-2716877

hereby directs to deposit the amount of Rs-2,25,00,000/- (Rupees Two Crores
Twenty Five Lacs Only) as Environmental Compensation on the basis of 'Pollutgr
Pays Principle’ with the Govt. of Rajasthan (LSG Department) under intimation to this
office. The amount of environmental compensation should be deposited within 15
days of issue of this order

It may be noted that failure to comply with these directions is a criminal
offence, punishable with imprisonment for a term which shall not be less than one
year and six months but which may extend to six years and with fine under section

3 41(2) of the Water Act.
g’f’i/
(Anand Mohan)
Member Secretary
de
To,
Executive officer,
Municipal Board, Nokha,
Bikaner
No.F14/Tech-Bikaner(139-STP)RPCB/ Pig | 2 §9- 1R 45" Date: 12 \\e\ L2\
Copy to the following for information /necessary action please:-
1. Principal Secretary, Department of Environment, Government of Rajasthan,
e Secretariat, Jaipur.
2. Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, Delhi-
110032.
3. Secretary, LSG, Government of Rajasthan, Secretariat, Jaipur.

4. Director, DLB, Government of Rajasthan, G-3, Rajmahal Residencial Area,C-

SchemeNear Civil Line Phatak,Jaipur-16Jaipur.

Regional Officer, Regional Office, RSPCB, Bikaner.

GIC(ECC),RSPCB, Jaipur.

Master file. =
Member Secretary

9o

5.
6.
y

i

& aife (Il
TR o8 Y54 a0 Avsd
W (o)




AM(ML-—Q_.

118

“RATacH S e —
<flt,!‘nisﬂmn State Pollution Control Board
cidquarter, 4, Institutionnl Areg, Ihalana Doongri, Jaipur-302004

Phone @ 01470 97
one 0141.27y 12632716802 c-1mail \ mcmbcl:5cg‘[‘s‘l“[}‘{ﬁ’.ﬂlﬁbdﬂ'§iﬂ
RSPCH HelpLine No. : 014 1.2710877

By Email/ Regd. Post
N F 4 Tech-Bikane YITMRPC et
iKaner(139-871 R CB/ply {’@ y) :‘( vy Date . ; ) | \\ 2
: o

! !”'" " !‘“! '

Sub: Imp{“siliun o Environmental Compensation in compliance of orders of the
l‘lmt ble  National Green Tribunal in Original - Application No 593/2017
Paryavatan Suraksha Samiti & Ane. V/s Union of India &Ors and O.A. no,
97272019 in the matter of Bhanwar Lal Bhargva V/S State of Rajasthan, upon
Municipal Board, Nokha, Bikaner.

I. Whereas section 24 of the Water (Prevention and Control of Pollution) Act, 1974
(hc;ncilmﬂcr called as the Water Act) provides that no person shall cause or permit any
poisonous, noxious or polluting matter, determined in accordance with such standards as
may be laid down by the State Board, to enter into any stream or well or sewer or on land.
And whereas section 25/26 of the Water Act provides that no person shall without the
pm'ioius consent of the State Board establish or take any steps to establish, any industry,
Operation or process or any treatment and disposal system or any extension or addition
thereto, which is likely to discharge sewage or trade efMluent into a stream or well or
sewer or on land or bring into use any new or altered outlet for the discharge of scwage
or trade effluent or begin to make any new discharge of sewage or trade effluent.

And whereas Municipal Board, Nokha, Bikaner is responsible for setting up STP and
ensure 100 % treatment of sewage generated in Nokha, Bikaner.

And whereas the Hon'ble NGT in its order dated 28.08.2019 in the matter of O.A. no.
59372017 - Paryavaran Suraksha Samiti &Anr. V/s Union of India &Ors., had directed as

| 3]
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under: -
“All the Local Bodies and or the concerned departments of the State Government have to

ensure 100% treatment of the generated sewage and in default to pay Compensation
which is to be recovered by the States/UTs, with cffect from 01.04.2020. In default of
such collection, the States/UTs are liable to pay such Compensation. The CPCB is to
collect the same and utilize for restoration of the Environment.”
Subsequently, in order dated 20.05.2020 the Hon'ble NGT, in the matter of O.A. no.
59372017 - Paryavaran Suraksha Samiti &Anr.V/s Union of India &Ors., directed that
“PCBs/PCCs are free to realise compensation for violations but from 1.7.2020, such
compensation must be realised as per direction of this Tribunal failing which the erring
State PCBs/ PCCs will be accountable.”
6. And whereas Hon'ble NGT in its order dated 21.09.2021 in the matter of O.A. no.
972/2019 Bhanwar Lal Bhargava V/s State of Rajasthan has made following observations:

5.

....... We note that the Chief Secretary of Rajasthan appeared in person twice before this
Tribunal in O.A. No. 606/2018 dealing with the issue of Solid Waste Management and
other environmental issues. On directions of the Hon'ble Supreme Court in Paryavaran

-
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without prejudice to the statutory liability....” : b
And whereas Hon’ble NGT, in its order dated 21.09.2020 in O.A. no. 593/2017 -

Paryavaran Suraksha Samiti &Anr.V/s Union of India &Ors passed following directions:

“The timeline for commissioning of all STPs fixed by the Hon’ble Supreme Cour, i,
31.03.2018, has long passed. The Hon'ble Supreme Court directed that the State PCB
must initiate prosecution of erring Secretaries to the Governments, which has also not
happened. This Tribunal was directed to monitor compliance and, in the course, thereof,
we direct that compensation may be recovered in the manner already directed in earlier
orders, which may be deposited with the CPCB for restoration of the environment.”

And whereas in view of the failure of the Municipal Board, Nokha to ensure 100 %
treatment of generated sewage and make interim treatment arrangements up to
30.09.2021, the Board vide letter dated 12.10.2021 had imposed an environmental
compensation for an amount of Rs. 2.25 crore on Municipal Board, Nokha,

9. And whereas, inspection of 1 MLD STP, Nokha was carried out on 31.12.202] and STP

found non-operational during the visit.
10. And whereas, it has been observed that sewage generated from Nokha is being

discharged without any treatment,

1. And whereas. the Municipal Board, Nokha has also failed to any make arrangement for
interim treatment of sewage by onsite Bio-remediation or Phyto-remediation etc.

12. And whereas it is, thus evident that the Municipal Board, Nokha has failed to put in place
adequate arrangements for collection, conveyance and treatment of sewage of Nokha and
untreated sewage continues to be discharged in violation of the Water Act and directions
of the Hon'ble NGT in various matters,

13. And whereas in compliance of the above cited orders of the Hon'ble NGT, the Municipal
Board, Nokha is liable to pay environmental compensation.

14. And whereas the Board has accordingly assessed the amount of environmental
compensation to be levied on the Municipal Board, Nokha, Bikaner on the basis of
Polluter Pays Principle and the scale of com pensation laid down by the Hon’ble NGT.

15. And whereas, the amount of Environmental Compensation for period from 01.10.202] to
31.12.2021 works out to be Rs. 45 lakhs on the scale set by the Hon’ble NGT in aforesaid
orders. h

16. And whereas the State Board in performance of its duties under the Water Act, IS
competent to issue any directions under section 33 A of the Water Act in writing to any
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Rajasthan State Pollution Control Board

Heandquarter, 4, Institutional Arca, Jhalana Doongri, Jaipur-302004
Phone © 0141-2711263,2716802 ¢c-mail member-seeretany rpeh.nic.in

RSPCE HelpLine No - 0141.2716877
By Email/ Regd. Post

No F14/Tech-ikanr (136-5TP) RPCBL2 /50 /o~ 0318 TW\avgy_

Principal Secretary,
Department of Environment,

Government of Rajasthan,
Jaipur,

Sub.: - Recovery of Environmental Compensation from the Municipal Board,

Nokha, Bikaner against making discharge of untreated sewage in
drains - reg.

Rel:- 1. Hon'ble NGT order dated 21.05.2020 in O A no. 583/2017. in the

matter of Paryavaran Suraksha Samiti & Anr. Vis Union of India &
Ors.

2. Hon'ble NGT order dated 21.09.2021 in O.A no. 972/2019 in the
matter of Bhanwar Lal Bhargva V/s State of Rajasthan.

3. This office letter no.F14/Tech-Bikaner(139-STP)RPCB/Plg/1289-
1295 dated 12.10.2021.

4. This office letter no.F14/Tech-Bikaner(139-STP)RPCB/PIg/1276-
1283 dated 12.10.2021.

5. This office letter no.F14/Tech-Bikaner(139-STP)RPCB/PIg/2202-
2208 dated 06.12.2021.

Madam,

With reference to above, it is to inform that, in compliance of
directions of the Hon'ble NGT passed in various matter and in view of failure of the
Municipal Board, Nokha to ensure 100 % treatment of sewage and provide interim
treatment arrangements for the sewage generated, the RSPCB had imposed
environmental compensation on the Municipal Board, Nokha for period 01.07.2021

to 30.09.2021 vide letter no.F 14/Tech-Bikaner(139-STP)RPCB/PIg/1289-1295 dated
12.10.2021.

In view of the directions of the Hon'ble NGT that the environmental
compensation is 10 be recovered by the State Government and in case of default
States are liable to pay such compensation, the matter was forwarded to State
Government vide this office letter no. F14Frech-|3ikaner(1SQ-STP)RPCBIPIQH276-

120



Rajasthan State Pollution Control Board

lcadquarter, 4, Institutional Arca. Jhalana Doongri. Jaipur-302004

Phone : 0141-2711263.2716802 c-mail : member-secretary(@rpeb.nic.in
RSPCB Helpline No. : 0141-2716877

1283 dated 12.10.2021 to collect environmental compensation and deposit with
CPCB.

The Municipal Board, Nokha continues to violate directions of the Hon'ble
NGT to ensure 100 % treatment of sewage/ provide interim treatment arrangements.

In view of above, the State Pollution Control Board has again imposed
Environmental Compensation on Municipal Board, Nokha, (Bikaner) vide dated
03.01.2022(Copy enclosed). The amount of Environmental Compensation for period
from 01.10.2021 to 31.12.2021 works out to be Rs. 45 lakhs on the scale set by
Hon'ble NGT in aforesaid orders.

In view of above, you are requested to collect the environmental
compensation from Municipal Board, Nokha, Bikaner and deposit to CPCB in
compliance of above cited orders of Hon'ble NGT.

Yours Singerely,
Encl: - As above

(Anand Mohan)
Member Secretary

9

No. F14/Tech-Bikaner(139-STP) RPCB/ Date;

Copy to the following for information /necessary action please: -

1. Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, Delhi-110032.

2. Secretary, LSG, Government of Rajasthan, Secretariat, Jaipur- The Hon'ble
NGT has directed that in case of default by Local Body, the States are liable
to pay such compensation to CPCB.

1. Director, DLB, Government of Rajasthan, G-3, Rajmahal Residential Area, C-

Scheme Near Civil Line Phatak, Jaipur-16Jaipur.

Regional Officer, Regional Office, RSPCB, Bikaner.

Executive Officer, Municipal Board, Nokha, Bikaner.

GIC (ECC), RSPCB, Jaipur.

Master file.

g Rl

r

Member Secretary
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, J aipur-302004
Phone : 0141-2711263,2716802 e-mail : member-secretary@rpeb.nic.in
RSPCB HelpLine No. : 0141-2716877

No.F14/Tech-Bikaner(139-STP)RPCB/ Pig |2 7 - ) 251 Date: |2)1c\209

Principal Secretary,
Department of Environment,
Government of Rajasthan,
Jaipur.

Sub.:-Recovery of Environmental Compensation for discharge of untreated
sewage on the agriculture lands by Municipal Board, Nokha, Bikaner-

reg.

Ref- 1. Hon'ble NGT order dated21.05.2020, in O.A no. 593/2017. in the
matter of Paryavaran Suraksha Samiti & Anr.V/s Union of india & Ors.
2. Hon'ble NGT order dated 10.06.2021 in O.A. no. 972/2019 in the
matter of Bhanwar Lal Bhargva V/s State of Rajasthan.
3. This office letter dated 02.07.2021.
Madam,

In continuation to this office letter dated 02.07.2021, it is submitted that in the
matter of O.A. no. 972/2019 Bhanwar Lal Bhargva V/s State of Rajasthan, the
Hon'ble NGT has directed in its order dated 21.09.2021 (Annexure-1) that:-

“In view of above grim situation, we are of the opinion that stringent
action is required for enforcement of law. While the Member
Secretary, State PCB may proceed with the proposal to initiate
prosecution against the concerned officers and recovery of
compensation................"
[ Hon'ble NGT in its order dated 21.09.2021 has made following observations
(Annexure-2):-

« e note that the Chief Secretary of Rajasthan appeared in
person twice before this Tribunal in O.A. No. 606/2018 dealing with
the issue of Solid Waste Management and other environmental
issues. On directions of the Hon'ble Supreme Court in Paryavaran
Suraksha case, supra, the Tribunal has been monitoring the
directions to ensure that all pollution control devices to prevent water
poliution are in place within the outer limit of 31.03.2018 and for
failure to do so, accountability under the Civil and Criminal Law is
fixed. The Tribunal has also laid down the scale of compensation @
Rs. 10 lakhs per month for delay in setting of STP and Rs. 5 lakhs
per month for delay in providing interim remediation measures in the



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-2711263,2716802 e-mail : member-secretary@rpeb.nic.in
RSPCB Helpline No. : 0141-2716877

manner mentioned in the orders quoted above, without prejudice 0
the statutory liability....."

The Hon'ble NGT in its order dated 28.08.2019 in the matter of O.A. no.
593/2017 — Paryavaran Suraksha Samiti & Anr. V/s Union of India & Ors., had
directed as under(Annexure-3):-

“All the Local Bodies and or the concerned departments of the State
Government have to ensure 100% treatment of the generated
sewage and in default to pay Compensation which is to be
recovered by the States/UTs, with effect from 01.04.2020. In defauit
of such collection, the States/UTs are liable to pay such
Compensation. The CPCB is to collect the same and utilize for
restoration of the Environment.”

Subsequently, in order dated 20.05.2020 the Hon'ble NGT, in the matter of
O.A. no. 593/2017 — Paryavaran Suraksha Samiti & Anr.V/s Union of India & Ors.,
directed that (Annexure-4):-

“PCBs/PCCs are free to realise compensation for violations but from
1.7.2020, such compensation must be realised as per direction of
this Tribunal failing which the erring State PCBs/ PCCs will be
accountable.”

Hon'ble NGT, in its order dated 21.09.2020 in O.A. no. 593/2017 -
Paryavaran Suraksha Samiti & Anr.V/s Union of India & Ors passed following
directions:-

The timeline for commissioning of all STPs fixed by the Hon'ble
Supreme Court, i.e, 31.03.2018, has long passed. The Hon'ble
Supreme Court directed that the State PCB must initiate prosecution
of erring Secretaries to the Governments, which has also not
happened. This Tribunal was directed to monitor compliance and in
the course thereof, we direct that compensation may be recovered in
the manner already directed in earlier orders, which may be
deposited with the CPCB for restoration of the environment.
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-2711263,2716802 e-mail : member-secretary@rpeb.nic.in
RSPCB HelplLine No. : 0141-2716877

The amount of Environmental Compensation for period from 01.07.2020 10
30.09,2921 works out to be Rs. 225 crores on the scale set by Hon'ble NGT in
aforesaid orders.(Details Annexed as annexure- 5)

In .view of above, you are requested to collect the environmental
compensation from Municipal Board, Nokha and deposit to CPCB in compliance of
above cited orders of Hon'ble NGT.

As the case is listed for hearing on 06.01.2022, therefore, you are
requested to take action on PRIORITY.

Yours Sincerely,
Encl:- As above

(430

(Anand Mohan)
Member Secretary

No.F14/Tech-Bikaner(139-STP)RPCB/ Plg Date: Ao

Copy to the following for information /necessary action please:-

1. Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, Delhi-
110032.

2. Secretary, LSG, Government of Rajasthan, Secretariat, Jaipur.

3. Director, DLB, Government of Rajasthan, G-3, Rajmahal Residencial Area,C-
SchemeNear Civil Line Phatak,Jaipur-16Jaipur.

4. Regional Officer, Regional Office, RSPCB, Bikaner.

5. Executive officer, Nagar Palika, Nokha, Bikaner.

6. GIC(ECC),RSPCB, Jaipur. mi—;,/—-/

7. Master file. ) =

Member Secretary
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(i) That state may ensure that STPs meet the laid down
norms and remedial action be taken wherever norms

are not met.

(i) It must be ensure that no untreated sewage/effluent is

discharged into any water body.
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, JaiPUT'3020_04

Phone : 0141-2711263,2716802 e-mail : member-secretary(@rpceb.nic.in

RSPCB HelpLine No. : 0141-2716877
Registered/ E-mail

F14/Tech-Bikaner(139- STP)RPCB/Plg | - - 129 Date: | 2 )j) 209\
Secretary,

Local Self Government Department,
Government of Rajasthan,

Jaipur

Executive Officer,
Municipal Board,

Nokha

Bikaner

Sub.:- Show Cause Notice under section 32 of the Water (Prevention and Control

of Pollution) Act 1974 for 01 MLD STP at Ward No.-7, Nokha, Tehsil-
Nokha, Distt- Bikaner.

Ref.:- Hon'ble NGT order dated 21.09.2021 in 0O.A. no. 972/2019 Bhanwar Lal

Bhargava V/s State of Rajasthan.

- Whereas, the Water (Prevention and Control of Pollutio_n) Act, 1974
(hereinafter referred to as the “Water Act”) has come into force in whole of the

State of Rajasthan w.e.f. 23/03/1974.

- And whereas the Water Act has been enacted to provide for the prevention and

control of water pollution and for maintaining and restoring the wholesomeness
of water.

- And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter referred to as the “Board™) has been conferred powers to take §uch
steps as are deemed necessary for the enforcement of the provisions of the
aforesaid Act.

- And whereas Hon’ble NGT in its order dated 21.09.2021 in O.A. no. 972/2019

Bhanwar Lal Bhargava V/s State of Rajasthanhas directed that:-

“Pending setting up of complete sewerage system, there have 1o be
appropriate interim measures to bring down pollution load which may
not require tendering/DPR process. The Urban Department and PCB
with involvement of any Agency/Institution, may put such interim
efforts in place immediately.”

- And whereas, section 32 of the Water Act provides that —

32(1) Where it appears to the State Board that any poisonous, noxious
or polluting matter is present in any stream or well or on land by
reason of the discharge of such matter in such stream or well or on
such land or has entered into that stream or well due to any accident
or other unforeseen act or event, and if the Board is of opinion that it
is necessary or expedient to take immediate action, it may for reasons

-
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:loecb:ssr:corf(_ied ::1 writing, carry out spch operations as i_t may consider

ry for all or any of the following purposes, that is to say,—
a) removing that matter from the stream or well or on land

and disposing it of in such manner as the Board

considers appropriate;

remedying or mitigating any pollution caused by its

presence in the stream or well;

¢) issuing orders immediately restraining or prohibiting the
person concermed from discharging any poisonous,
noxious or polluting matter into the stream or well or on
land, or from making insanitary use of the stream or
well.

b)

6. And whereas, the State Board in compliance of Ho’ble NGT order dated
21.09.2021 in O.A. no 972/2019 intends to invoke powers conferred upon it by
section 32(1) of the Water Act, 1974 and start bioremediation of the sewage of .
Nokha in association with UDH Department and any other Agency/ Institution.

Therefore, you are directed to immediately start bio-remediation of
sewage of Nokha as per directions of the Hon’ble NGT under intimation to
the Board by 15.11.2021 and continue till STP of adequate capacity is
commissioned, failing which the State Board will direct UDH Department
and/ or any other agency/ Institution to perform bioremediation of the
sewage.

The expenses incurred in carrying out bio-remediation of sewage shall be
recovered by the State Board from the Municipal Board and/ or LSG
Department as Environmental Compensation.

This bears approval of the Competent Authority.

S

-

(Anand Mohan)
Member Secretary

0/

F14/Tech-Bikaner (139- STP) RPCB/Plg./ Date:

Copy to following for information/ necessary action:-
1. Director, Local Bodies, Government of Rajasthan, G-3, Rajmahal Residency near
Civil Lines Phatak, Jaipur
2. Regional Officer, Rajasthan State Pollution Control Board, Bikaner.
3. Master File, Liquid Waste, RPCB, Jaipur.

Member Secretary
S 0]4/
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M MALVIKA TECHNICAL SERVICES
§/2, Malviyn Nugar, Juipur -302017

Ay - Supply. instnllntion and commissioning of Noating surface
acrntor it ponding near | MLD STP at NOKTIA.
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/ -2 el INGE-

M/s CHEM ECO ENGINEERS

206, Shivkripa Enclave Plot No. 27,

Sector -3 Ambedkarpuram Awas Vikas No. 3,
Kalyanpur, Kanpur - 208017

fwm — work of special repair to all water fretaining structures,
replacement of E&M items and commissioning of one MLD
STP at Nokha to achive effluent paramenters stipulated for

: existing MBBR STP.
v - 3-PRe RS 17-11-2021
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